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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL PENCH, NEW DELHI

Thursday this the 25 day of November 2004

F

Hom’bie Shri 8. K. Naik, Member (A}

.5, Mahey
b L = R
Relireq Resaarch OHica

From Ministry m’ i"efh.nf;e
New Deihi

15223, College Road, Mulianpur-Diagiha

Distt. ! tudhians, PB.

CApplicant

{Appiicant in person;

1. Union of india through
the Secrefary
Minisiry of Finance
MNew Delhi

Z. The Secretary
inistry of Personnel, Public Grievances & Pensions
Depariment of Pensi Sion's Visifare,
New Deihl

2 Thn Eecretaw

..Respondents

Heard the

r]::n

appiicant in person, who has coniendad hal incremeni of
pension in accordance with para 133.65 of the recommendations of the &7
Ceniral Pay Commission has not been allowed {0 him, despiie the fact that
he has rendered more than 22 years of requiar service. He further contends
that gratuily @ 97% of the DA as per Govl. of india Memo dated 14.7.1655
too has been denied to him. In this respect, he has filed two representafions
one dated 8.10.2003 and another dated 25322004 The represeniaiions,
however, have faiied o elicit any response from he respondenis

=

Since the represeniations are pending and rights of the respondenis

Mt

are not likely to be affecied in any way if a direction is issued to them o
consider the said represenialion filed by the applicant before them and pass
a reasonad and speaking order, i is directed that respondent No.3 shouid
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consider the said reprasaniations of the applicant within a periog
months from the dale of receipt of a copy of this order. A copy of the order sc

dooi



passed be given io the applicani, who, if nol satisfied, may fake recourse

under the iaw.

3 OA is disposed of in the aforesialed terms.

{ 5. R. Nagik }
Member (A}

Jsuniif



